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OPEN COURT . 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH ALLAHABAD. 

Origi nal Appl icati on No . 85 of 1998 . 

All ahabad t his the 22nd day of July 

Hon•ble Mr . Justi ce R. R. K Tr ivedi , v. c. 
Hon •ble Mr . D. R. Tewari , A. M. 

Lakhan Singh 
aged about 37 years, 
son of Shri Kishdil Sing h , 
Resid e nt of 176/3 Outside Daliya Gata, 
Jhansi. 

1. 

2 . 

• ••••••• Appl icant . 

(By Advocate : Sri A. K. Dave) 

Versus . 

Unicin of India 
through the General t1anager 
Central Rai l way, 
C. S . T . , Mumbai • 

Divisio nal Railway Manager 
Central Railway, Jhansi . 

2003. 

• •••••••• Re~ondents. 

(By Advocate : I<m . s. Sri vastava) 

0 R D E R ....... - - - -

{fbn •ble I-Ir.Justice R. H .• K. Trivedi , V. C. ) 

By this o. A. fi l ed under sectio n 19 of 

Administr ati ve Tribunals Act 1985, the appli cant has 

prayed for a direction to the respondents to i mplement the 

orde r dated 08.02. 1996 by which i t was propiosed to give 

_)rornotion t<D tl"!e applicant as ~~n . Smith.'·' · C:~f . ~S . 6 . 84 . .ri.n 

~ 

objection v1as invited from all Tin smi t1J-,..\ .O rki ng i n the 

Carriage a nd ,:agon Department . The r eason stated in 

°" t he notice\\!D t that the applicant had g iven his op tion 

on 18 . 10 . 1983 but lt was not forwarded for consideration 

then he i-1as asked to g ive another option on 7 . 5 . 1984 
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-v1hich was fon1ar ded and on that basis he was assigned 

seniority below than Ghanshyam Das al so , tho ugh 

he had subrni Lted h is option on 04 . 01 . 1984. 

2 . ~ve have considered the question as to i,.1hether 

the ap~licant had s ubmit ted his option on 18 .10 . 198~ 

which h as be en d i spu t ed befor~ us but we do not 
tJ- w.e4"4~~ ~~ o./V\.'f ~~~ ~·~t~~- v-­

find any~eeard . No deci sion~taKen by the Competent 

Authority on the no tice issued on 08 . 02 . 1996 . The 

app licant is entitl ed for the i mplementation of the 

notice fi l ed as Annexure A- 2 . In our opinion, the 
~~ ~ '-~ v-. ...--'\ ' 

ends of justice will~better lm served if the O . A. ~'-( 

d isposed of wi th the di rection to the r e spondent N=> . 2 

to consid er and dec ide · the seniority of the app l i cant 

in the light of the n~tice dated 08 . 02 . 1996 after 

hearing the concerned parties. 

2 . The O. A. is accordi ngly disp:i sed of \rl th 

dire ction to the r e spondent No . 2 to take the deci si on 

on the p rop ..) s ed sho\.; c ause notice dated 08 . 02 . 199 6 

v1ithin a pet i od of 3 month s f rom t he date , a copy of 

the or der is f iled . The order shall be r easoned und 

shall b e pass ed after heari ng the concerned parties. 

No ~rder as to costs . 

M~mber-A. Vi c e- Chairman . 

I1anish/-


